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, . ' .t applicant.
MM( D ' '
. . \ Mr. G.Sarma, #3dl.C.G.S.C. for the
k‘” . t 1 respondent Nos. 1 & 2. '
L ' : : Heard Mr. M.K.Choudhury counse}.of
" %/ Y / % 1 y the applicant for admission. Perused the
- ‘ ! ! content&en of the application and reliefs
1 1
/\/ [(/ gg - 2 , Dy v sought. Application is admitted subjest
~ ! ' to d.étermination of limitation at the tjme
' '
_ 0—"(\ 7%»@/ Q—uwﬂw . y of final hearing.Issue notice o¢on the
/@Aﬂ_ Lo e P .No 396?"3 * respondents by registered post. Written
] .
tatement within six weeks.
S SRR EEr YA
59é} ‘p ' ' List for written statement and
. [] t
/5}\,, . y further orders on 3.1.1997. 4&'
¢ . (g ' * : v
f/ %(\Z'q ' : Pendency of the application shall
: ' \M : t not be a bar to the respondents to dispose
)i‘”\’“v' &‘Lao"\bs orer. TRU o E : of the representation of the applicant
T ' dated25.3.96 (Annexure-11).
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0.A. 259/96

.
Mr B.K.Sharma for the applican!
i Mn G. Sarma,Addl.C.G.s ¢ for the re:
« pondents seeks time to file writter
statement. n
List fof written statement and
- “further orders on 4.2.97.

[/

3 2}.2.9:7 Mr J.L. Sarkar, learned counsel fo
W ¢ the applicant, is present. Two weeks further Jtm
. /‘?/3’ . is granted to Mr G. Sarma, learned Addl. CGS"‘:E",
-: - . to file written statement.
- : List it on 20.2.97.
s . ) Meé%%;?’e iiég%iféqi;
- “;? ; .
g
. 20.2.97 Today is fixed for filing written
— statement. Mr G.Sarma, learned Addl.C.
. : S.C 'for the respondents prays for
: further extension of time to file Wri
.. tten statement. Several adJOurnments
have been granted for filing written
) t statement. We are not inclined to gra
—— T o [ ] < ' . ¢
9 [ éL'Péqu% o SHU any further time to file written stat
s D L Lesne . , ment. The case will proceed without
‘N7/> (- l'/*“’ e . Written statement.
v k [ ]
NE ' List on 4.4.1997 for hearlng.
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b T 3.AN0.259/96 , '
¢ ] ¢ S
o’ ' Ay .
““,"4.4.9‘7 * * + The Division Bench is>not -
sitting. The ' case sy . therefore, °

. ﬁ’aaj(oﬁrned to 21.5.97.
[}

S ' Vice-Chairman =~ *-
\ nkm
qu - . . )
21-5-97 . - Left over. List for hearing'
on 22-7-97, ~ - ,
. . .
b Pt
Member Vice-Chairman
1n | , )
255 -
24 : Mrs B. Du?lé;ed Jr. Governmen,
Advocate, Meghalayd, adjour?/nt :
[ Sr.
2s * he . is
s no objectign
Accordingly the
R ) :
3.7.97 . In view of the oxder passed in M.P.
No0.199/97 let this case be listed for hearing
16.9.97.
Member Vice—Chairma.n
nkm : ) . :
s e )
16.9.97 Case is ready for hearing.

List fer heari'ing on 11.1.1998.

Memhber : Vice-Chair:man
ot
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Case is ready for hearing, List’

on 20=-4-98 for hearing. ‘
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case is adjourned till 27.7.98.

e A

Vic'e-Chairman

On the prayer made on behalf of Mr

B.K. Sharma,

learned counsel for . thd
applicant, this case is adjourned till
29.7.98.
" N7
Member

Vice-Chairmar

Mr G.Sarma, learned Addl.c.G.s.c

prays for time for producticn of orlgina
records.

List on 5.8.98 for hearing.

b

Member ‘ Vice-Chairman
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In spite” of repeated
adjournments the . respondents
have not produced records. Today
also Mr. Sarma, Addd . C;G.s.C.
submits that he has ‘not received
records and the records are
lying with  U.P.S.C. This  way
we cannot go on granting adjournmefit.
We have concluded the * hearing

“but , ‘before pronouncemeift of
* judgement - <xecdrds'” are -necessary:

Therefore, respondents are directed

‘"to:produce, the records by bringing
it from UPSC.

Let this case Dbe listed
on 15.9.98 for prodiction -Of

records.

Membér * *Vice-Chairman

‘e

-
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15.9.98 The records have been_ submitte
today. Judgment was already reserved.
Member ‘ Vice-Chairma
trd
24.11.98

Pg

Judgment pronounced in the open

Court, kept in separate sheets.

The application is diémissed.

NoO order as to costs.
L ]

Return the recofds-in tke sealed
[ ]

cover under acknowledgement.

by_-

Member Vice~Chairman
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o | . DATS OF DECISION....24:11:1288.. .
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i1 Sri Amar Nath Paul - (PETIT IONER(S) .

B e
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hd .

s/shci B.K.Sharma, M.K.Choudhury, P.C.Kalita ADVOCAIE IQR VI
—TL.2228 = "PETITIONZR(S)

! ViRSUS
[ ‘ ’

Union of India & Ors. : RESPONDENT (S)

A WM, S WM D AP Dot TSIAG Y LIRS ST AU CHT B T8 ALY MO LG T Mo MULEGLSETY S 3. 137 WSS weiwerat
i

\ . o
shri G.Sarma, Addl.C.G.S.C ADVOCATE FOR THE o« ®
T“A : ‘ RESPONDENTS. e

r
i L)
THS HON'S8Ll JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN.

THD HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER .

1. Whether Reporters of local papers may be allowed to,

‘ see the Judgment 7 . .

[2. To be referrecd to the Reporter or not ? T

‘3. Whether their Lordships wish to see the falr copy

| of the judgment ?

4. Whether the Judgment is to be circulated to the other
Benches ?

[
.

Judgment delivered by Hon'ble ° Administrgtive Member.




CENTRAL ADMINISTRATIWE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 259 of 1996. ¢

Date cf Order : This the 24th Day cf November,. 1898.

Justiceé shri D.N.Baruah.’Vice-Chairman,

Shri G.L.Sanglyine, Administrative Member. , .

MES 201179 Amar Nath Paul,
Junior Surveyor of Works,
M.E.S. G.E. SilCharo . « o o Appli@ant.

By Advocate S/Shri B.K.Sharma,
M.K.Choudhury, P.C.Kalita.
- - P9

- Versus = .

1. Union of India,
' represented by the Secretary
to the Govt. of India,
Ministry of Defence, .
New Delhi.

2. The Engineer-in-Chief, ‘
Army Headquarter, New Delhi-11.

3. MES 237528 Kushi Mochan Sarkar, .
Asstt. Surveyor of Works, .
c/0 The Engineer-in-Chief,
Army Headquarter, New Delhi-11l.

4. Shri Dhiman Mukhopadhyay,
Surveyor of wWorks,
Cc/0 Engineer-in-Chief, - .
Army Headquarter, New Delhi.’ .« « o Respondents.

By Advocate Sri G.Sarma, Addl.C.G.S.C.

 G.L+SANGLYINE,ADMINISTRATIVE MEMBER, o

The applicant is a Junior Surveyor of Works working
under the Garrison Engineer, Military Engineering Service
(MES for short) at Silchar. He was promoted to this post

in 1991. This post is an intermediary grade .between Suryeyor
Assistant,Grade-I and Assistant’ Surveyor of Works. Accordin;
to the applicant he was eligiblé to be promoted to the post
of Assistant Surveyor of Works from his substantive grade

of surveyor Assistant..crqde-f in the year 1990. He was

however superseded by his juniors vide promotion order

contd. 2



NO . A/4lO33/l/89/EIR(O) dated 8.3. 1990, Annexure-1 and

promotion order No.MES/91/91 dated 11.3. 1991 Annexure—z.

He submitted representatlon against his sypersession claiming
that he was not properly considered by the Departmental
promotion Committee (DPC for short) as weightage fo;lbeing
posted inethe North Eastern Region had not been taken into .
consideration while assessing his merit. His representation
was rejected;bypletter No.131041/7/373/Engrs/EID dated 15.10.199

Annexure-B on the ground, flrstly. as per the assessment

awarded by the DPC his naﬁe could not find place in the panel
and, secondly, no specific instruction exists in the DPC .

procedure to ‘give spec;al benefits in promotion to employees

‘who served in North Eastern Region. Against thls re jection _ .

the applicant submltted a representatlon on 14. 11 1990 claining -

that the benefit of extra weightage has been guaranteed in

the cffice Memorandum No. 20014/2/85-E.IV dated 14.12.1983
issued by the Ministry of Finance, Department of EXpenditure;
This representatlon remains pending dlsposal by the respondents.

Many affected persons were aggrieved with the panel of

promotion and they had contested the promotion. Consequent to .

the judgment dated 17.11.1994 of the Hon'ble Supreme Couft:
in SLP(C) No. 5259-60/91 etc. a review DPC was held, according

to letter No. 41033/R-ASW/95/EIR(O) dated 14.9.1995,Annexure-8

to consider the cases of all the affected officers, who were
earlier considered for promotiog to the post of Assistant
Supveyor of Works in the DPC held on 28/29.9.1989, 29/30.16.123
and 17.01.1990 against the vacancies of 1985..1986 and 1987. ;
According to the applicant it was his legitimate expectation
that his case would have also been reviewed alongwith the
similarly situated persons and eventually he would be granted
his promotion to Assistant surveyor of Works. which was due

to him in 1990. However, no promotion to Assistant Surveyor

contd..3



of Works has come his way till submission of this agplication.
subm] ; :

In the meantime the respondent No.4, Sri Dhiman Mukhopadhyay,

who was promoted to Assistant Surveyor of Works on 11.3.1991
was promoted to the grade of Surveyor of Works on 18.5.1995

vide order No.MES/95/95, Annexure-9. In the,above,facts and

circumstances the applicant has felt aggrieved and has sought_
the following reliefs, among others, in the present applica-

tion under consideration, namely :
‘ Y |
(1) to set aside and quash the impugned order

dated 15.10.1990, annexure-3 and

(2) to direct the respondents to promote him to -

the rank of Assistant Surveyor of Works and

thereafter to the rank of Surveyor of Works « © -

with retrOSpectlve effect from the dates on
which his juniors were promoted vide order
dated 8.3.1990, 11.3.1991 and 18.5.1995

mentioned above.

2. The respondents have contested the application: Their

- contention im short are :- .

(1) The application is barred byelimitation;
(ii) the application suffers from non-joinder

of necessary parties; and .

(1ii) there is no merit in the applicatione.

3. We have heard iearned oounsélcof both sides. We first-
consider whether the applicantrwas wrongly ignored for
promotion to the grade of Assistant Surveyor:of Works at, .
the time when his juniors were grohoted. We have perused' .

the minutes of the DPC for promotion to the grade of Assistant

Surveyor of Works in the MES, Ministry of Defence, held in

“ the office cf the Unlon Public Service Comm1381on. New Delhi

on 29th and 30th October. 1989 and 17th January, 1990 as

contd. .4
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‘recorded in UPSC "File No. 1/33(19)/89 for £illing up the

vacancies of the year 1986 and the year 1987 produceg'by tﬁé
respondents. The applicént twwvas not in the zéne of consideratioﬁ-.
for the year 1986. For the vacancies of 1984 he was considered.
However, he Was down below in the zone of copsideration. On
consideration of his merits he was not selected by the DPC.

On the basis of this DPC, ,respondent No.3, Kushi Mohan,ﬁarkar,.
had been promoted té thé grade of Assistant Surveyor of Wﬁrks,
on 8.3.1990 alongwith othrs including officers liie him whg
Qere junior to.the appliéant. Respondent No.4, Sri Dhiman
Mukhopadhyay, a junior to the applicant, was also considered.
For reasons peculiar to his particular case he was not in the

panel. As would be seen from Annexure-8 1etter‘dated 14.?.1995-
a review DPC was held to consider the cases of all the affected
officers and the position of the panel was‘reéast as indjicated
therein. It is seen from the minutes of the DPC held on )
29/30.10.1989 and 17.1.1990 as aforesaid that the applicant

did not merit promotion to the grade of Assistant Surveyor of
works against the vacancies of 1987 in comparison with otﬁg;

of ficers who were empanelled and promoted in?luding his D
jﬁniors. Therefore, on merit he was not seleéted by the DPC. -
in the circumstances, his position will not quergo a change

in the Rev;ew DPC .xThe applicaﬁt has cbntended that he was
entitled to have extra weightage to bé considered fer his

promotion in terms of O.M.dated 14.12.1983 for having ‘served

in the North Eastern Region. If he was entitled to such - .

" weightage and the DPC had not cansidered the same in asséssing

his mefit, then the assessment becomes vitiated. The applicant

‘has not however shown before us how he fulfills the conditions

l1aid down in the O.M. In the “facts and circumstances we are

not inclined to go into the question whether the DPC should

Contdo .§
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12. 11.1996 which is long after the expiry of the due date

~5 = o e

Ll
Sl

have taken into consideration the extra weightage provided

~

. : ' ¢ .
in the O.M. while assessing the merit of the applicant for

promotion to the grade of Assistant Surveyor of Works

- against the vacancies of 1987.

4. The respondents vide Annexure-10 letter No-. 131018/
27/87/Engrs/EIB dated 11.3.1995 called for integrity certificates
from the Zonal Officers in.reSpeet of some officers inelnding

the applicant for promoticn to the’graée:ef Assistant 8ur;eyor
of Wbrks."No result ©of the DPC was published. Henee the .
applicant has sought a dlrectlon'on the respondents to act:

upon the Annexure-10 letter dated 11.3.1995 without any

further delay .towards his retrospective promotion to the rank

L]

of Assistant Surveyor of Works and then to the rank of | ¢ °

Surveyor. of Works with all censequential benefits of. arrear

salary and seniority. | ‘ .

5 We have heard learned counsel of the parties. Acccrding

to the respondents the DPC did not materialise immediately

but was scheduled to meet cn 14.2.1997. However due to

administrative reasons the DPC was postponed and was to be®

held shortly later on. We are not however, informed about the’
ultimate result of the DPC. In the circumstances we are of
the view that the prayer cf the applicant in°this regard is

premature .

6; The respondents have subm;tted ‘that the application '

is barred by llmitatlon. The questlon of limitation was left

open’at the time of admission for determination at the time .

of final hearing. The DPC was held on 17 .01.1990. Respondent

No.3, who was junior to the applicant. was'promoted on

- 8.3.1990. Thereafter the applicant submitted representatlon

which was rejected on I5.10. 1990 The applicant made further °

-representatlon on 11 11.1990. He had submitted this 0.A. On

prescribed under the Administrative Tribunals Act 1935. Even

contd. .6



when his second representation was not dispose of, the
q

‘app;icant should have approached the Tribunal within time.

" Now even if the promotion &f respondent No.4 which took

place on 11.3.1991 is taken into consideration the 0.a. which
was submitted on 12.11.199631s clearly out of time. There

is no representatioﬁ by the applicant against the above
promotion of respondent No. 4. Another cause of action-that '
may be considered is thé letter dated 11.3.1995 referred lo

above calling for integrity certificétes of affected officegs.

But against this also the applicant did not file the ©.A. in
time. Even if Annexure-8 letter dated 14.9.1995 intimating

the result of the review DPC is taken into consideratidn,

L} [

against this also the 0O.A. was out of time as it was submiteed®

on 12.11.1996 after the lapse of one year. Fﬁrther in ocur
considered vieﬁ the representation dated 25.3%.1996 at Anmexure-1l
does not bring the application of the applicant within thec

time limitatione.

7. Respondent No.3 and Respondent No.4 were Junior to

the applicant in the feeder grade. They were promoted to thd
grade of Assistant Surveyor of Works on 8.3.1990 and 11.3.199£
respectively along with other officers some of whom were

junior isto the applicant. The applicant seeks rétrospective

promotion Qith effect from the dates of promotion of the

juniors with all consequential benefits including séniority.
The applicant has however impléaded Respondent No.3 and No.4

only as private respondents in this Original,application:

. The reason given by him is that he had impleaded the two .

respondents in representative capacity as he is not aggrieved
by the promotion of the juniors but against the incorrecdt
principle of promotion adopted by the respondents. The respon- ;
dents have submitted that this matter of no£ making the |
affected juniors respondents in this- Original application'‘may .

be decided by the Tribunal as the order of the Tribunal ¢n

[

i contd.. 7
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this applicatioh may affeqt the interest of those juniors
f ' .

. . ® >
who were promoted. In the course of hearing Mr G.Sarwa, the

" . léarned Addl.C.G.S.C, submitted that the application is not

maintainable for the reason that the Union Public Service
Commission hasvnot been made a respondent. This is not however.
in the p}eadiﬂgs of the respondents. Learned.counséi for the
applicant opposed the submission cf Mr Sarma. We have heard |
counsel of both éides. As this application has ng meriﬁ cn
grcund of limitation as well as on merit as discuseed herein-
above, wWe consider_théf ft is not neéessary to address our4.

selves to the *issue of non-joinder of parties in this

application.

8. As would be seen, the application is liabBle to be .
[ 4

dismisséd on ground of limitation. But we have endeavourég

to ascertain the merit of the case of the applicant. wWe ‘
howéver find, as stated hereinabove, that accérding to tgé -
findings of the DPC the applicant was no# gshmeritorious as
others who Were seledted.. by the DPC including his jun%prs.
We also £ind that the findings of the DPC in respect of the
applicant do not suffer from any legal infirmity. In the )
facts and the circumstances we are of the view that the

application is liable toc be dismissed and, accordingly, we

hereby dismiss the application.

No ‘order as to costs.

%vw/c‘\n - L

( D.N.BARUAH ) . ( G.L.SAN
VICE CHAIRMAN . ADMINISTRATI
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IN THE CENTRAL ADMINISTRATIYE TRIBUNAL::GUWAHATI HENCH

(An application under Section 19 of the Administrative

Title of the case

Shri 2N Paul

26
3e
4.
5.
6.
Te

9
10,

11,

12,
13.

Tribunals Act, 1985)

: O.A. No, 457 of 1996

eso0 Applicant

) - Versus - -
‘v‘_{.‘.,‘,»(_géion of India & Ors,

I N D E X

O, Particulars of the documents

Application

Verification
Annexure-1 :
Annexure-2 :

Annexﬁre-B i

Annexure=4 :
Annexure-5 :
Annexure=-6 :
Annexure-7 :
Annexure=8 :
Annexure=9 :
Anexure-10:
Annexure=-11:

oee

Letter dated 8. 390
Letter dated 11.3.91

Letter dt. 15.10,90

Letter dt. 12,11.90

Letter dated 20.11.90 -

Letter dated 24.5.95

‘Letter dated 14.9.95

Letter dated 180 5.95
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BEFORE THE CENTRAL ADMI NISTRATIVE_TRL BUNAL: : GUWAHATI BENGH 3¢

" 0.A. Mo, 7/5”7 of 1996

BETWEEN

MES 201179 2mar Nath Paul, :
Junior Surveyor of Works, : j
M. Eo So Gc Eo Silchar ’ (:‘:

.+ Zpplicant *
-
AND

1. Union of*India, represented by

the Secretary to the Govt, of India,

Ministry of Defence,

New Delhi. o *
2. The Engineer-in-Chief, ‘

Amy Headgquarter, New Delhi-11, . .
3. MES 237528 Kashi Mohan Sarkar,

Asstt. Surveyor of Works,

C/0 The Engineer-in-Chief, _ '

Amy Headquarter, New Delhi-11, .

§ '
4./8hri Dhiman Mukhopadhyay, . .

\/ Surveyor of Works,

C/0 Engineer-in-Chie#, .
Amy Headguarter, New Delhi,

ee e Reggondentg,_ ¢

DETAILS -OF APPLI CATION

1. PARTICULARS OF THE ORDER AGAINST WHLCH THE
APPLI CATION IS MADE : .

The instatt aspplication is dlrected against the
order No, 2/41033/1/89/EIR(0O) ) dated 8, 3;90 and order No,
MES/91/91 dated 11.3.91 promoting the perscns named thereln
to the rank of Asstt. Surveyor of Works of whom a many are
juniors to the applicant in the substantive gfade. The
instant application is also directed against the inaction
of the respondents in not r_eviewing the case of the applicant

in termms of the same situation toc the case of promction and
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" order No, 13108/27/87/Engrs./EIB dated 11, 3.95. Making a

grievance against these éomnunicaf:ions, the applicant has
made rep resén‘cation on 25,3,96 ; but the sgme has,not been
dispOsed of., The instant ap}_;iication is also directed against -
the ordér No., 131041/7/373/Engrs/EID dated 15, 10,90 purportedly

disposing of the mepresentation of the applicant.

2. JURL SDICTION OF THE TRIBUNAL :

Thé spplicant declares that the subject matter of

the instant application is within the jurisdiction of this

I-bn‘ble Tribunal, . . .e
3. LIMITATION : . .

The applicant further declares that the instant

application is filed within the limitation period prescribed

under Section 21 of the Adninistrative Tribunals Act, 1985,

4, FACTS-OF THE CASE :

4,1 That the applicant is a citizen of Ingia and as such,
he is entitled to all the rights, protections and privileges

guaranteed under the Constitution of Inpdia.

4,2 - That presently, the 'applicant is working as Junior .
Surveyor of Works under the respondents, He , became eligible.
to be promoted to the post of Asstt. Surveyor of Works from
hi s earlier substantive grade of Surveyor @k Assistant, Grgde-1
in the year 1990. However, he was superseded by his juniors
vide orders dated 8.11,90 and 11.3.91. The persons named at

S1, No, 114 to 123 in the order dated 8.3.90 are juniors to

Contd, so e oP/3o
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the applicant. On the othexr hand Shri Dhiman Mukhopadhyay
respondent No, 4 who was promoted to the rank of Asstt.
Surveyor of Works vide order dated 11,3,90 is algo junior

to the applicant., The respondent No. ¢ has been further
promoted to the rank of Survey-or of Works in March 1995,

The applicant makes a grievance against his such supersession
more particularly in view of the same ci rcumstan ces narrated
below. Accordimgly, the instant application is filed
towards redressal of his grievance by way of retrospective
promotion to the rank of Asstt. Surveyor of Works and further
promotion as Surveyor of Works with all congequmtial - ®

benefits of seniority and arrear salary etc.

Copies of the promotions orders dated 8,3.90 and

11.3.91 are amnexed hereto as ANNEXURES-1 & 2

respectively.

4,3 That the applicant made a grievance' against this |
sald supersession by his juniors by filing representation ;
but the same was rejected on the ground that the DPC did
not find hiﬁl suitable, In his :eéresentation,'the gpplicant
had alsc appraised the respondents tha:in terms of the various
circulars holding the field and applicable to the en;ployees

posted in the N.E. Region, he is enti tled to hawe extra

weightage having been served in the N.E. Region, However, .
— _

in the order of rejection, the respondents. did not deal

with the sai d point of extra-weichtage and rejected the
representation of the gpplicant in a mechanical manner vide

the letter No., 131041/7/373/Engrs/EID dated 15.10.90,

COntdo.. . .P/40
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A copy of the sald letter dated 15,1090 is
annexed herewlith as ANNEXURE- 3,

4.4 That thereafter the applicant submitted yet another

i

_representation dated 14.11.90 and the same was duly -

forwarded by letter No, 1165/ TUE/EL . dated 20.11.90 but

ti1l date no reésponse to the said representation and the

applicant is still in dark about the outcome of thesaid =

representation, .

A copy of the sald representation dated 14,11.90

and a COpy of the forwardJ.ng lette: dated 20.11.90 o

are annexed herewith as ANNEXURES-4 and 5 respectively.

4,5 That the applicant states that the illegalities *
were committed towards preparation of panel for promotion
to the rank of Asstt. sui:veyor of Works dinasmuch as

vacancies exi sting during the years were clubbed and thas
litigation and .

occasion arose for xeivzkienraf many of the employees

who did not get propotion, filed various O.As. before

different Benches of the Hon'ble Tribunal and eventually

the matter went uptd the Supreme Court, ‘EVe'ntuvaily, the

varicus Benches as well as the Hon'ble Supreme Court passed

judgment in fawvour of those applicants identically placed

~with that of the applicant. Review DPCs were directed %k«

taking into ghe yecar-wise vacancies, .

4,6 ‘That consequent upon such direction of various

Benches of the Hon'ble Tribunal as well as the Hon'ble °
Supreme Court, the respondents made amendment to the ordels
of promotion dated 8.3.90. Such amendments were made by

various orders.
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Copies of suwch amendment orders dated 24.5.95,
26.5.95 and 14.9.95 are annexed herewith as

ANNEXURES.6,7 and B respectively.

4.7 That the gpplicant states that after the aforesaid

development and pursuant to the judgments of the various®
Benches of the Hon'ble Tribunal as well a® the Afex Court -
it was the leﬁ.timate.emectation of the gpplicant that his
case would.also be reviewed alongwith the similarly
circumstanced persons and eventually he would be granted his

’-.

promotion which fell due in 1990, As stated above, the

» wpplicant was superseded by his junicrs in the year 1990
and 1991 due to wrong procedure adopted by the reSpondenE:s
towards preparation of panel for promotion to the vrank of
Asstt. Su\rveyor of Works.

4,8 That the applicant states that he was promoted to

the rank of Junior Surveycor of Works in the .year 1991 which. -
grade was flrst introdwed in the year 1991 as an intemediary
.grade between Surveyor Assistant, Grade-I and Asstt. Surveyor
of Works. But in the meantime as stated above, he was
superseded by his juniors to the rank of Asstt, Surv.eyor of
Works when the intermedlary grade of £ Junior Surveor of Works
was not there, From the rank of Asstt. Survey-or of Works
next promotion is to the Survegar of Works and then to thes .
ﬁzperintendent of Surveyor of Works, After .introducticn of
Junior Surveyor of Works in miché%;[:d:pplicmt is presently
working, the next promotion is to the rank of Asstt. Surw;eyor
of Works, The respondent No, 4 who was adnittedly hunior

to the appiicant has further been promoted to the t@nk of

Contd. o0 S .P/Gi
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Surveyor of Works in the year 1995(18,5.95).

A copy of the order of promotion of the respondent
No, 4 to the rank of Surveyor of Wbrks is annexed

herewith as ANNEXURE.Q, -

4.9 That from the order dated 18.5,95, it will be seen
that the respondent No, 4 was given officiating p.romotion -—
to he grade of Surveyer of Works and the same has been
regularised by Annexure-9 order dated 18,5,95. The applicant
is unfortunate in getting such promotion in view of the
irreqularities committed towards.preparation of the penq].. -
for promotion to the grade of Asstt, Surveyor of Works, as
stated above, pursuant to which many of the incumbents .,

had approached various Benches of the Hon 'ble Tribunal and

eventually the matter had gone to the Apex Court,

4,10 That the applicant states that the respondents by

the communication dated 11, 3,95 under No, 1.31098/27/87/&1(;:.3/.
EIB dated 11, 3.95 has forwarded the DPC list for promo ticn

to the grade of ASW. In the sald letter, it has been
specifically mentioned that the names incorporated therein

are the effected Junior Surveyor cf Works for promotion to
(]

| the rank of ASW, By the said letter, integrated certificates

were sought for immedi ately., The name of the applicant

appe ars at Sl, No, 40 of the said letter. . R

A copy of the sald letter dated 11.3.95 is

annexed herewith as ANNEXURE. 10, °

4,11 That after the aforesaid order dated 11.3.95, it was
the legitimate expectation of the applicant that after so much

so delay, eventually he would be granted his due which fegl
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due to him in the year 1990. However, the respondents even
éfter issuance of the sa:td latter dated 11,3,95 are sitting
idle and ka nothing has keen dome so far tewards.promotion

of the agpplicant with remrospective effect, to the rank of ' -"
ASW and then to the rank of SW i,e. from the date when his

juniors were so promoted,

4,12 That the appli.cant states that he has not arrayed

all the persons junior to him who have superseded him in

the matter of promotion but has arrayed the respondent Nos.

3 and 4 in representative cgpacity. Further the applicant -
is not aggrieved by the promotion given to the private
respondents and for that matter the persons junior tc him.
What he prays in the instant application is for his promotion
with retrospective effect by adoption of corzecf principle
of promqtion as has been ordered by the 2pex Court as well
as by the various Benches of the Hon'ble Tribunal. In a
nut- shedl, the applicant'is aggrieved by the .po.Licy of the -
respondents and not against the promotion given to the

private respondents, Thus the persons who have already
‘superseded him, all of then have not been arrayed as party
respondents., However, as stated above, the respondent Nos, -

3 and 4 have been arrayed as party respondents in representa-

tive capacity.
4,13 - That the applica nt states that from Annexure-10
letter dated %2x 11,3.95, it is clear that he has been Cleared
by the DPC for his promotion to the rank of ASW and except the
inaction of the respondents, there is no impediment against

such promotion to he rank of ASW & and then to the rank of SW,

Contdes..P/8e
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Even after expiry of moxe than one year, the respondents have
ne done anything towards implementation of the Annexure-10
letter dated 11.3.95 and in the preeess the applicant
continued to suffer. The wrong perpetrated to the applicant
by the respondents is a continued wrong and now as a lagt
resort, the applicant has come under the protectjves hands

of the Hon'ble Tribunal towards redressal of his grievance‘s-.—

4,14 Th=t the appli cant states that he made a
Vrep_resentation on 25, 3.95 to the Armmy Headguarter making a
grievance against his such depriwvaticn of pzomotion but,, -
till date nothing has been done towards disposal of thesaid
representation and this the applicant, as stated above, has

got no other alternative than to vm approaCh this Hon'ble

Tribunal.

A copy of the said representaticn dated 25.3.95 .

is annexed hereto as AWEXURE-11,

4,15 That the gpplicant states that after the wrong
cpmm:i.tted,d by the respond@nts which was redr.essed by the
various Benches of the Hon'ble Tribunal as weli as by the.
Apex Cburt, it is the bounden duty of the respondents to
do the needful in the matter af and fhe del ay which has
occured in this case is not at all t‘enable: Eventually, °
the applicant wxax sought to be given his benefit vide
Annexure- 10 letter dated 11.3,95 has also kmmx not been
acted upon and this the' applicant continues to suf fer in

the matter of his promotion to the rank of A§W and then to

SW,

COntd. L .P/g..
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4.16 That the applicant states that it is an adnitted

position that his juniors have superseded him in the matter
Y )

of promotion because of wrong procedure adpted by the

respondents, After the orders passed by the various Benches

of the Fon'ble Tribunal as well as the Apex Court, the .

espondents are Guéy bound to hold the revéiew IRC, but in

e
the case of the applicant, even after holding the revie®% DPC
. ’,

for the applicant and he having been found suitable, tle
—~—— — |

respondents have not done anything in the matéer and the

applicant continues to suffer., Hence this application for
f

—-——
e

appropriate relief,

5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : -

5.’1 For that the tespondents are duty bound to grant
promotion to the gpplicant to the rank of Asstt, Surveyor of
Works and then to Surveyor of Works \;:vith retrospective ef fect
applying the principle of next below rule fro.m the date

when his juniors were so promoted.

562 For that the respondents having issued. the Annexure-10
letter dated 11,3.95, they are bound to act upon the, same -
and any amount of delay cannot take away the right of the

applicant, i

[
.

5.3 "For that the various Benches of the Hon'ble Tribunal

as well as the A pex Court having directed to hold the review
IPC towards preparation of the year-wise panel in the matter

of promotion of ingumbents to the rank of ASW, the respondents

‘cannot hold back the same and the applicant is entitled to

' his due promotion pursuant to the aforesald Judgments.

\’:Ontdbo .-P/loo
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Sed For that the applicant has been denied of his
promotion entirely on a wrong notion of the matter and
accordingly, he is entitled to get his promotior with all

retrospective effect.

5.5 For ithat the respondents eventually havipg acted
upon the directiVes of the varlous Benches of the Hon'ble
Tribunal and the Apex. Court and having issued the letter
dated 11, 3,95 cannot sit idle and their such inaction has

seriously teld upon the service career of the applicant,

e \

5.6 For that in view of the facts and circumstances
stated above, the applicant is entitled to get his promeotion
to the rank of ASW and then to the rank of SW with
retrospective effect i.e. from the date when his juniors

were so promoted., Thus the method to be agpplied in sucdh

case 1s the principle well known to the serwvice jurisprudence

i.e, next below rule,

5.7 For that in any view of the matter, the impugned
action on the part of the respondents are not sustainable
and the applicant is entitled to the reliefs sought for in

the instant application,

6., DETAILS OF REMEDIES EXHAUSTED : .

The spplicant declares that he has no other alterna-
tive remedy than to come under the protective hands of this

Hon'ble Tribunal,

Contde.. ..P/11,
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7. MATTERS NOT PREVIOUSE Y FILED OR_PENDING
BEFORE_ANY OTHER QQURT :

The applicant further declares that he has not filed
any application, writ petition or suit regarding'the subject
matter in respect of which this applicati .n has been filed
before any authority, court and/or any other Bench of this—

Hon'ble Tribunal nor any such application, writ petition or

suit is pending before any of them,

8. RELIEFS-QUGHT FOR :

. . . —-—
In view of the facts and c.ircumstances stated above,

the applicant most respectfully prays that the Hon'ble - .

Tribunal may be pleased to admit this application, call for

the records of. the case and upon hearing the parties on

the cause or causes that may be shown and on pewusal of° the

records, be pleased to grant the following reliefs to the .,

applicant :

8.1 To direct the respondents to promote the. applicant
to e renk of Asstt. Surveyor of Works and then to the
rank of Surveyor of Works with retrospective gffect-
from the date when his juniors were s0O promoted vide
Annexures-1, 2 and 9 lstters dated 8.3. 90, 11.3.91

and 18.5,95 ; .

8,2 To direct the respondents to &t upon the Annexure-10
letter dated 11.3.95 without any further delay towards
retrospective promotion of the applicant to the rank of
Asstt. Surveyor of Works and then to the rank of Surveyor

of Works with all consequential benefits of arrear salary

and seniority,
Contd...P/12,
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Jé.3 o set aside and quash the impugned letter dated

15,10.90 (A nexure-3)

8.4 st of the gpplication

8.5 Any other relief or reliefs to which tke applicant
is entitled & and as may be deemed fit and proper -
by the Fon'ble Ttibunal,

9, INTERIM ORDER PRAYED FOR :

. .

Underthe facts and circumstances stated above,
the applicant does not pray for anj} interim order. However,
he prays for a direction to the respondents to the effect o
that the pendency of this application shall not be a bar
for the respondents to act upon the Annexure-10 letter .
dated 11,3,95 towards promotion of the appli;caﬁt to the

rank of Asgstt. Surveyor of Works, -

10. LR I 2 N 4

The application is filed th rough Advocate.

11, PARTICULARS OF THE I,P.0. :

(1) 1.P.0. Mo, H ‘}W/‘?
(ii) Date : 9*’//‘ /(;’/é. N
4 Qlwahatio

(iii) Payable at

12, LIST OF ENCLO SURES :

As stated in the Index.

Verificationooooti‘ [



VERIFICATION

I, Shri Amar Nath Paul, son of Kishori Lal
Paul, aged about 53 years, presently workihg as Jynior
Surveyor of Works, M.E.S. G.E. Silchar, & hereby
solem?ly affirm and verify that the statements made in
paragraphs 1 to 4 and 6 to 12 are true to my knowledge
and those made in paragraph 5 are true to my legal. advice

and I havwe not suppressed any material fact.

mAI sign this verification on this the jg.h
day of October 1996, ' . .
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Coord & Pers Directorate/EIR(®)
mgineer-in-Chief's Branch,

a/41033/1/89/ELR(0) Army Head Quaaterx,
. DHQ PO New Delhi-110 011

: PY N
List "A | 08 Mar 20

pANEL FOR PROMOTION TO THE GRADE OF ASSL STAND SURVEYOR
OF WORKS IN THE MILITARY ENGINEERING SERVICES

1. Surveyor Assistants as per Appendix 'aA' to thits letter have
been approved for promotion to the grade of Assistant
Surveyor of Works in’ the Military Engineer Services. .

2. Officers asppearing at Sl, No.1 to 69 in Appendix 'A'
have been selected against the vacancies pertaining to
the year 1986, the remaining 54 officials at Sl. No. 70
123 in Appendix 'A' have been selected against the
vacancies ©of the year 1987,

3. The above panel will be operative upto and including
06 Jan 'O1 unless reviewed earlier by the IPC or speci-
fically extended beyond this date by the competent au tho~

rity.

-

4, Actual appointment of officers included in the panel
will be made in the order shown therein subject o the ©° _.
. gvallability of vacancies and issue of orders for
appoin tment.

5, Officers at S1, No, 55 to 67 and 111 to 123 have leen
selected against vacancies reserved for Scheduled Caste/
Schedul ed Tribes candidates. These vacancies will be
filled after obtaining approval for de- resgrvation, .

sd/-

( 8. Kgppu )
Director of Personnhel (B)
Engineer~in-Chief .
Copy to :
(a) Ministry of Defence/D(Apptts)
(p) The Secretary,UPSC/AU-5 w.r. t, UPSC File No,
[} N

(c) Lists 'B' 'C' 1/33/(19)/89. A.U. 5 & 'F'

Intemal

EIA, EIB (5 Copies) EIC, EID, MIS (czv),CcscC ECo-Ord. 1
IEL, wPC, IES, QMG-1 20D, TE&DCB (Pers) Dte,

A%M.
‘)\L@ Q1L .

Advecuis, | COntde aoens
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Appendix 'A' to Coord & Pers Dte/EIO(R),E-ib.C's
Army Head Quarter lettsr No.3/41033/1/89/EIR(0O)
dated 08 Mar 90,

PANEL FOR PROMOTION TO THE GRADE OF ASSISTANT SURVEYOR
OCR WORKS IN MES

Sl,No, MES No, Nam S/S

1. 156521 N Vi slhnu Rao Walwvokar
2. 148001 ™WC Rangarajan .
3. 8464558 Ramesh Chandra Methani |
4. 306455 Ramlal Gandotra
5. 308098 Ved Prakas Gupta
6. 134064 YN Kri stma Murthy
7. 232009 A.K, Handa
8e 304845 vdd Prakash Kohli. .
9. 418008 Bal Krishan Trikha
10. 440075 Krishan Lal Suri
11. 440073 Om Prakash Satija
12, 201079 Subal Chandra Das
13. 435330 Yash Pal Khanna
14, 307629 Surinder Kumar Jindal
15, 101708 Y.K. Rajappan
16. 440034 Om Prakash Kakar
S 17. 431122 Ran Narayan Meena )
18, 110838 N, Vijaya Banu .
1S. £50228 Surendra Kumar Gulati
20, 400023 Jagadi sh Anand
21, 409549 N.A. Parikh *
22. 8464577 Guru Charan Singh Gahurla '
23, 8464876 Hari Mohan Srivastava °
24, 302872 Gian Prakash Minotra
25, 201183 Puran Chend Jain
. 26, 260041 Kristna Kumar
27. 113265 Morje Dayanand Bapurao .
8. 465256 Seetharam Varshney
29. 445004 Trilochan Singh
30, 408258 Om Prakash
At@ted. 31. 105116 Bapu Shankar Mohalli
V\@\‘M_Z 32. 105128 VV Soma Sekhara Rao .
A dvmto‘g\l(%w.. 153008 K., Ravi Babu
' 34, 113155 K.G. Devan
35, 113156 M. Thoma John

Contd" CO.‘



Abﬁsted.
K@m g ] qé

Advocate.

36.
37.

38,

39.
40.
41.
42.
43,
44,
45,
46,
47,
48,
49,
50.
S51.
52.
53.
54.
55.
56,
57.
58,
59.
60.
61.
62,
63.
64.
65.
66,
67.
68,
69,
70.
71.
72,
73.
74.
75,

455048
2600 39
445183
455324
460058
430124
455127
445197
430421
308535
308087
8464680
206025
8464818
302094
8464874
210012
215010
210014
228039
408004
304231
30 2846
303506
302735
141021
135009
302658
302140
303373
304615
30884
304528
304954
263209
435212
305067
303725
8464523
242339

16 -

Anand Kumar Gupta
Surendra Singh
Fatesh Singh Veimg .
Jagadish Narayan Seth
Bhupendra Rastogl

Vinod Kuma

M, Datt Upadhyay

Jamuna Singh Chauhan

V. Nath Tripathi

Avinash Chander Datta
Vinay Kumar Gupta

D, Kumar Bakshi

Brahma Narayan Baral
Surendra.Kumar Pradhan e

Ram Avtar Jyagi

Gurbaksh Singh

Ravindra Saran Vaish -
Amal Kant Chakraborty

Vishnu Datt

Satish Kumar Yadav

Mahendra Kumar Mittal S1.N0.56 to
Mahindra Singh Panesar 67 having .
Satish Kumar Diwan been selected =
Surendra Kumar Basti® again st
Abinash Chander

K., Chena Sambandan
H, Krishna Moorthy
Sudarshan Kumar Sardana

vacancies
., reserved for
SC/ST and will
be pr.omoted
after approval
of dereserva-

Narendar Kumar Kappor
Chander Bhan Gureja
Raj Kumar Khanna

S.P. Nareddra

Dharam Paul (SQ) .
Khem Karan

Pradip Kumar Bera

Md. S. Ajaz Bijly
Gouri Sankar

Balbir Singh .
Mohindra Singh Dahd
Shiv Chandra Lal

tion of posts.

ContQeeso
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Advocaie.

76.

77,
78,
79.
8.
81.
82.
83.
84.
8s.
86.
87.
88.
89,
90
91.
92,
93,
94,
95,
96.
97.
98.
99,

100

101.
102,
103.
104,
10 5.
106,
107.
108,
109.
110

111,
112,
113.
114.
115.

136014
430138
210102
201163
232573
201161
305214
263040
242019
232198
210321
151414
125107
136030
249017

223679

242144
109210
260208
237816
109210
125027
152234
232433
210341
210810
158522
303402
303740
232266
436918
455128
232010
105331
412027
160037
306002
206561
237528
215349
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L.K. Jayaraman

Umesh Chandra Mishra

Ghan Shyam Mishra . .

Shiban Krishan Raina

Dilip Kumar De

Mrityunjoy Nandigrami .
Tarsam Chander Johar

Kalyan De -
Hardial Singh Saimbhy

Kanti Bhusan Roy

Satish Kumar Srivastava

Vinay Kumar Mallik

€.8. Krisghnan —
T. Anand Krishnan . te
Mahavir Prasad Jain

B.P.Chattarjee -—

K.G. Ram Chandra Nair
Surender Kumar

Swapan Kumar Roy

Ram Prakash Tripathi .
Asrani Manohar Gordhandas
G, Devadass P
E, Chathukotty Nambiar
Azhar Kussain Rizvi
Subhomoy Basu Choudhary
Sivaji RajGhosh

Vithal Mahadeo Borate
Harcharan Singh Kohi
Baldev Raj Chawla

K.V, Kuttan

Iswar Laohmandas Jadwani
Bhupal Singh

Om Prakash Dingra

- M.K. Nagpura

M, Praameshwaran Pill d
Desal Buresh Pattatraya S1 .No,111 to
Darshan Kumar Goyal 123 have been sel-

Abdul Latif \/ected against
v!/ushi Mohan Sarkar vacancies reserved

\/(:yyakkal Murlidharan for SC/ST and

Contd....P/18
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116 - 304183 LMEZ;;aI Lal will be promoted
117 303042 Qdﬁfg;a Lal Chima after approval
118 102107 MIK Chand Zaveri * of *the dereserva-
119 - 440021 J.C. Khera tion of posts.
120 - 308417 Ajaib Singh \
121 - 425001 Tej Prakash Saxena ) .
122 - 110028 Surendra Gopal Nigam .
123 - 103368 AV Bheema Charya ) J—

. (Total one hundred and twenty three names only)

. A@sted. '
" Rokta g
Advocate. .

“
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MES/91/91 11 Mar 91

Chi&€ Engineer,

Southern Command, Pune, . .
Eastern Command, Calcutta

Central Command, Lu&know

PROMOTION CUM PDSTING : SURVEYOR SHRMEXQRxRExWRRKR
ASSISTANT GRADE TO THE GRADE OF ASSISTANT SURVEYOR OF
OR WORKS OFFICIATING .

1. Promotion of the following Surveyor Assistant Grade
to the Grade of Assistant Surveyor of Works officiating
are approved., Constquent on promotion, posting as shown
against each are also approved.

MES No, & Designation From Jo Remarks

(a) MES 446464 Shri N.C. AGE (1) CGE(AR) In an E/V t©
Jain, SAGDE 1 Mamaura- = Bamrang . move forthwkth

(by"MES-216363 Shri R GE silchar CE(P) In an E/V to _moe
Dhiman Mukhopadhyay Port forthwith., = ..~
Blair

2. Departure/arrival of the officers whllbg reported to
their HQ(E1.B/MIS(iv) by signal by the relieving
receiving and on the day of SOS/TAS, .

3. ACR of the officers will be initiated soon after the .
80Sdate if they have completed three months or more in
the current ACR Year under any initiating Officer.

4, Before the abow e promotees are moved and placed in
thelr higher appointment, it may please be ensured
that they are not involved in any disciplinary eRExgr
case in which officers have been served with a charge
sheet or the competent disciplinary authority has
decided to charge sheet the officers/SPE Case/Court of
Inquiry. This aspect will be checked at HQCE Commands
and suitable instructions issued to units/lower form.

5, The above officers will be on probation for two years.
®

6. D@ particulars will be sent to EIB Section this NQ
alongwith their full particulars and present permanent
rank, * (

' 84/~
D.S. Randev

k\@kt& 2.UL Lt, Col.

Advecate.

Engrs. Pers., 'B'
for Engineer-in-Chief,

Copy to : .

i, C.E. Shillong Zone
CE (P) Port Blair

'EEX XX NN KR J .

All India MES C(iv) Officers Association.
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Tele : EW 2914 Purv Kaman Mukhyalaya
HQ Eastern Command
* Abhiyanta Shakha
Engineer's Branch,
Port William
Calcutta=-21.

i5 Oct 90.
131041/7/373/Engrs/EID

Chief Engineer,

Civ Engg Cell/OFB
10 A Auckland Road,
Calcutta-400001

PANEL FOR PROMOTION TC THE GRADE OF
ASSTT SURVEYOR OF WRKS IN THE MES
MES/201179 SHRI 2N PAUL, SA GDE-I

1. Reference your letter No., 1065/426/EI dated 22 May 90._

2e Extract of E-in~C's Br AHQ, New Delhi letter No.
A/41033/Rep/EIR(0) dated 19 Sep 90 is reproduced below for
your information. The individual may also please be apprised”
accordinglys : ’

"The representation of Shri AN Paul has been examined.
It is to inform you that promotion from SA Gde I to '
ASW is covered as per the eligibility conditions ds
laid down in the recruitment Rules for the ASW,
Sincethe selection is on the basis of seniority-cum- .
merit, %X %% andit is induction Group 'A' posts,
Supersession or in such cases is inevitable. In the
instant case the DPC has been conducted at UPSC level
by duly constuted body and as perthe assessments
awarded to the individual, his name could not find
place in the panel.

As regads para 2(D), no specific instructionz exists

in the DPC procedure to give a special benefit in

%romption to individual served in North Eastern
egion, "

' S/~ )
B.C. DAS
A ted, . SOIII (PERS)

; ) FOR Chief Engineer.
Rolwts 2 W
Adévocate,

L
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kbt 3014t
Advecate. 2.
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-21 - ANNEXURE-4

From : MES/201179 Shri A'N Paul, SA-I

Chitf Engineer (CEC) OFB
10-A, Auckland Road,
Calcutta-700 001, : . .

 The Cord & Pers Directorate/EIR(O)
Engineer-in-Chief's Branch,
Army Headquarters, ‘ .
DHD PO New Delhi-~110011 o

(®hrough proper channel)

pANEL FOR PROMOTION TO THE GRADE OF ASSTT
SURVEYOR OF WORKS IN THE MES

Si r' - * - .

With due respect and humble submission the following

points are brought out with reference %o your letter No,a/
41023/REP/EIR(O) dated 19 Sep 90 :- .
. . -

(a) That it appears that the merit of the individual
mostly and the assement at the UPSC level which had
played the deciding factor for promotion and not the
criteria of seniority when supersession took place.
It is not understood what was the basis of detes-
mination of merit and gradation for promotion,.

But as per my self is concerned it is intimated that

I have not received any adverse report so far and °
render satisfactory and gaalifying service of nearly
20 years as SA Gde-1, ' . : Ty

(p) Facilities given under Govt. of I, Ministry of
Finance, Deptt. of EXPR OM No. 20014/2/85-E.IV dated

14 Dec 83 for the benefit in promotion for service

in the North Eastern Region has been denied by the

so called 'nor existing of DPC Proceduee, ‘Includion
of Govt., policy in the DPC Procedure is entirely the
responsibility of the Deptt. More ptecisely of the
highest office. For the lapses and commission on

the part of the Department why the individual will ke =
deprived off his legitimate and rightful claim of '
promotion even after long satisfactory and qgualified o

service,

It is therefore, requested that action may please be
taken for consideration of my name for promotion as ASW to
recoupe the lapses and ommission of the Department by non-
inclusion of the so called policy in the DPC Procedure.

Awai ting your decision please. .

Yours faithfully,
sd/- ( Sri A.N. Paul)

Dated 14 Nov. 90
XA Sa-I,



C g A E et g

T it el i g -

SRS

Telephone : 28-6522

No,1165/TUE/E1
Head Quarters,
Eastern Command,
Engineer's Branch,
Fort William
Calcutta-21.

v

ANN EXURE= 5

Chief Enginesr,

Civil Engineering Cell,
Ordnance Factory Read,
10-4A, Auckland Road,
Calcutta=-700 001

20 Nowv S0.

PANEL FOR PROMOTION TO THE GRADE OF
.ASSTT. SURVEYOR OF WORKS IN THE MES
MES/201179 SHRI A N PAUL, SaA-1,

Reference your HQ letter No,131841/7/373/Engrs/ELD

1.
dated 15 Cct 90.

2 Further representation dated 14 Nov 90 received
from MES/201179 Shri A N Paul, SA-I on the above guoted
letter is forwarded herewith for your further necessary
action and onward submission to Army HQrs Eein-C's

TR vk e g e AaD ke dataa, e ae | e e,

Sake,

P

;g

[P

P T ot

s Anedhc e e st il Wt g e gy a8 e n

A@ted,

branch, New Delhi-11,

Enclo : As above.
Copy_to :
Internal

MES/20 1179
Syi AN Paul, Sa-I

KQJ&Qngkqé‘

Advocate.

sd/-

( M.N. Sastry )
AE SE II1I
For Chief Engineer. |

- for ianmration please.
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Tele : 3019687 Coord & Pers Directorate/EIR(O)
Engineer-in-Chief's Branch,

Army Headquarters,
DHQ PO New Delhi - 130 011,

A/410 32/Revi ew/SKS/ASW/95/E1R(O) 24 May 95,

PROMOTION TO THE GRADE OF ASSISTANT SURVEOR .
OF WORKS .

1. Reférence this HQ letter No, 41033/82/EIR dated

21st June 82 as amended vide Nos., A/41033/1/85/EIR(C) dated 07
Mar 90, A/41033/R-DPC/82/EIR(O) dated 10 Oct 91, A/41033/89/
EIR(O) Qated 08 Jul 93, A/41062/Rev/93/EIR(0) dated 03 Jun 94

and A/81052/Review/94/EIR(0) dated 28 Feb 95. .

2. In accordance with the directions of the Hon'ble
Central Administrative Tribunal Principal Bench, New Delhi =

in ‘Case of Sudarshan Kumar Sardana Vs, UOL in O.A. No,2197/937
a review DPC was held on 16 May 95 to consider Sh Sudarshan
Kdﬁ%fzgﬁiaéna for promotion ta Assistant Surveyor of Works
against the DPC which met on 01 May 82 and was conducted
against the vacancies pertaining to the year 1979, The review
DPC has recommended him for promotion as Assistant Surveyer

of Works.

3. " Accordingly, the following amendients is made to the *
letter dated 21 Jan 82, as amended : .

Add MBS No, & Name Remarks
Ser No. S8kl
‘0-a7 30 2658 BELOW the name of Sh Fateh Singh
Sudarshan Kumar Verma at Ser 0-a5 empanelled
Sardana vide No.A/41033/89/EIR(O)

dated 08 Jul 93 and

ABOVE the name of, CJS Murthy at

WQ‘W'Qé ' ' Ser 1(a) of panel issued vide
Advecats. gg. A/41033/82/EIR dated 21 Jun
3, The revised position of seniority in the grade of

Assistant Surveyor of work in the panel issued vide this HQ
letter No,A/41033/EIR dated A/41033/EIR dated 21 Jun 82 will

be as under :
Contd..Q.OO



- S/shxi
1. B, Srinivasa Rao (Retd.)
2. Gyan Prakash Manglik ' . .
3. RVVN Jagapathi Raju '
4,  KC Shankar
5 G. Satyanarayana .
6. LD Kataria *
Te Krishan Kumar ¢
8. Trilochan Singh
9, PN Rao Ambarot’ (Retd.)
10, Krighan Chander
11, VK Rajdpan (Retd.)
12, FS Verma
13.  Sudarshan Kumar Sardana (Retd.) ) .
14, CJS Murthy (Retd.) '
15, Subbarama Setty -
16, AD Sawale
17. K. Chakraborty.
" sa/- i
(Jagmohan Uppal)
Col. :
Dir of Pers (B)
For Engineer-in-Chie f,
. v,‘-,-A.'Copy to : :

- 24 - Annex, '6 contd,

Secy UPSE/AU-5 &
Min of Def/D (2pptts).
List 'B* 'Cc!' & ‘'F!

Internal : E1A, E1B, EIC, E1D,°MIS (Civlk, CSCC, E Coord-I

E2 WPC, E-.8, AEG/ADGTE, DGBR(PERS) Dte,

L B 4
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Tele : 3019687 Coord & Pers Directorate/EIR(O)
Engineer-in-Chief's Branch,

Army Headquarters..
DH) PO New Delhi~110 011.

A/41o32/Review/SKS/SW/95/EIR(O) - 26 May 95,

List 'A!
.PROMOTION TC THE GRADE OF SURVEYOR O
///—T *
1. | Reference this HD letter Nos.a/41032/87/EIR(Q) dated

16 Sep’ 87, A/41032/R-DPC/87/EIR(0) dated 26 Feb.91, A/41032/
R-DPC/1/91/EIR(O) dat. 17 Dec 91, A/41032/R-DP\,/85/1/92/EIR(O)
dt 20 Mar|92, A/41032/Review/93/SW/EIR(0) dt 23 Feb 94,

A/410 32/Review/SW/94/EIR(0) dt 13 Sept 94 and A/41032/Refiew/
TS/95/EIR(O) dt 24 Apr 95,

2 " |As per directions of CAT PB New Delhi in OA No,
2157/93, Sh Sudarshan Kumg Sardana Vs. UOI, a Review DPC was
held on 26 May-95 tc consider Sh. Sudarshan Kumar Sardana
for promotion to _the grade of Surveyor of Works against the®
DPC whi-ch/met on the 18 Aug 87 for the vacancles pertaining

“to the year 1987 —
3. As a result of the above, Sh., Sardana has been

approved for promotion as Surveyor of Works against the
vacancies|of 1987, His name will be inserted in the panel as
under :

oy . -

MES- 382658 BELOW the name of Sh. Fateh Singh Verma
Sh. Sudarshan whose promotion was approved vide this

Kumar Sardana H) No,2/410 32/Review/93/SW/EIR(O) dated
23 Feb 94 and

BBOVE the name of Sh AD Sawale, whose
promotion was approved vide this HQ No,
A/41032/87/EIR(O§J dated 16 Sep 87.

4. The revised position of seniority in the panel
issued vide this HQ letter No,3/410 32/PT/EIR(0) dated 16 Sept
87 will be m the followmg sequences :

(a) Sh B Srinivasa Rao (Retd.)

(b) Sh Gyan Prakash Manglik:

(c) Sh RVVN Jagapathi Raju (Retd.)

(d) Sh K.C. Shankar * - '

2yay, (e) Sh.G Satyanarayana

" (f) Sh., L.D. Kateria

(¢9) Sh, Krishan Kumar .
(B Sh Trilochan Singh

Contd._.....
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' Annex, 7 contd.

(j) Sh Krishna Chander

(kx) Sh V K Rajappan (Retd.)

(1) sh F.S. Verma

(m) Sh Sudarshan Kumar Sardana (Retd.)

(n) Sh A.D Sawala .

Sd/-

( Jagémohan Uppal )
Col.

Dir of Pers (B
Por Engineer-in-Chief,

Copy to :

Min of Def/D (Apptts)
The Secretary, UPSC , .
List 'B. .C‘ & ‘F' -

Intemal :

EIB-5 Copies E1A, E1D, Elc, MIS (Civ),
E1R (Sub), CSCC, E, Coord-1 GME/ADGIE,
OGDR/EG-2, @MG/CIE. )

s00 0
L

Atgested.
M g-uag

< JAdveoate.
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Tele : 3019687 ~ Coord & Pers Directorate/EIR(O)
: Engineer-in-Chie £'s Branch,

* Army Headquarters,
DH) PO New Delhi-110 011,

Np/410 33/R-ASW/95/EIR(0) 14 Sep 95 . . ‘ Z/

List 'A' '

PANEL FOR PROMOTION TO THE GRADE

OF ASSISTAIT SURVEYOR OF WORKS
’_——__’,/‘_______/_..__—.__

1le Reference to thks Hp letter No, /41033/1/897/EIR(O) “dated
08 Mar 90. .
2. In accordance with judgment delivered by Hon'ble Supreme

Court on 17.114.94 in the SEP(C) Nos, 5259-60/91, 14447/92, 12/93,
7180/93, 7785/93 and 12899-61/92 confirming the judgment given by
Larger Bench of AT Hyderabad and covering the OA Nos, 308/90

CAT, Hyderabad, 690/90 CAT PB New Delhi, intervenor in SLP-12859-61/
92 in Supreme Court, 624/PB/90 CAT Chandigarh, OA 246/90 CAT
Madras, 1350/90 CAT PB New Delhi, 307/90 CAT Hyderabad, 399/91

CAT RB Calcutta, 306/90 CAT Hyderabad, 747/HR/90 CAT Chandigarh -
693/90 CAT PB New Delhi, 623/PB/90 CAT Chandigarh, 535/90 CAT*
Bombay and OA 536/90 CAT Bombay, a Review DPC was held to consider
the cases of all the affected officers, who were earlier considered
for promotion to the post of ASW in the DPC held on 28/29-9-~89,
29/30-10-89 and 17-01-90, against the vacancies of 1985, 86 andflq,

RV

3. As per recommendation of the Review DPC and acceptance
of the same by the Competent Authority, the amendments as given
below are made to the panel at Appx 'A' to this HQ letter No
/41033/1/89/EIR(0) dated 08 Mar 90, as amended from time to me.

aAdd MES No, and Name Position in the panel Remarks .
Ser\NOo
TA 123150» Reo Below Sh AK Handa (per 7) ° These
ama Ra and above Sh Ved Prakash ' Offrs
(Ser 8), * have
. .been
7B 455024 Below Sh,I Rama Rao seleo-
Prem Shankar Gupta (Ser 7A) and above Sh : :Zginst
Ved Prakash (Ser 8). : the vac-
* ancles
7¢C 2600 37 Below Sh Prem Shankar ' for the
. Ashwani Kumar Gupta (Set 7B) and above P year
8h Ved Prakash (Ser 8). ‘ 1986,
| 143 305939 Below Sh Surinder Kumar 3
A@ted.“. ' J Prasad Aggarwal Jindal (Ser 14) and above :
W Sh YK Rajappan(Ser 15). :
guag
Advecate.  14B 1650 28 Below Sh J Prasad Aggarwal .

R Yeshwant Deshiwukh (Ser 143) and above Sh
‘ YK Rajappan (Ser 15)

00 g8 00 0 ed we

198 409809 Below Sh Surendra Kumar
Om Prakash Malik Gulati (Ser 19) and above
Sh Jagdish Znand (Ser 20).

Contd.....
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71A 455046 Below Sh MoBd S.,Ajaz |, These,offis
Surjit Singh Bijly (Ser 71) and above have been
Sh Gauri Shankar{Ser 72) selected
against the
. . ancies
71B Below Sh Surjit Singh V&€
s4eiea Chand-(Ser 71a) and abowe Sh  for the .
: Gauri Shankar (Ser 72)  year 1987,
"4, All others will remain un-changed.
£ Sd/- REXEEXBRE
, ) ( Jagmohan Uppal ) )
o S Col
i | ‘ ' . -+ Dir of Pers 'B'
o ~ For Engineer-im-Chief -
ST UPSC/AU-5 R L.
. . - Min of Def/D (apptts.) | |
| List 'B''C' & "F"' |
Internal : E2A, E1B(5 copies) E1C, MIS (Civ), CSCC,
- E Coord-I, E2 WPC, E-8,0MG/ADGTE,DGBR(Pers Dte).

LR ]
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Aggsted.

%< ZNNEXU RE~9

Tele : 3019620 Ooord & Pers Directorate/EIR
Egineer-in-Chief's Branch,
Army Headquarters,
DHQ PO New Delhi-110 011,

L [ ]
o

No.MES/95/95 18 May 95, #

Chief Engineer,

Southern Command, Pune .
Eagtern Command, Calcutta ‘
Western Command, Chandimandir .

PROMOTION.. CUM~POSTING : ASSISTANT SURVEYOR OF WORKS
T0 THE GRADE OF SURVEYOR OF WORKS OFFICI ATING

1., Promotion of the following Assistant Surveyor of Works to
the grade of Surveyor of Works officiating are approved.

Consequent upon promotion, posting as shown against each are

- also approved :

Ser MES No, Name & Desig ~ From o Remarks
(a) _Mfg-216363 Shri CE(OFB) . CWE(Subs) In an BV
\/D Mukhopadhyay, ASW Calcutta  Barrackpore Tenure

two years.

(b) MES-304183 Shri CEE(P) CWE(P) In an BV °
Manohar Lal, ASW Hi gsar Hissar

(¢) MES-425001 Shri (51} CE, In an EV,

TP Saxena, ASW Calcutta = Calcutta
' Zone . Zdme .
(@) MES-405400 Shri Ho 137 HQ 137 In an EV,
Bagirathi Pani, Wks BEngrs., Wks Engrss
ASW
(e) MES-186170 Shri CWE CWE In an EV,
8K Grover, ASW - Sec'bad Sec'bad
[ ]
No,MES/95/95__dated 18 May 95 .

2. Departure/arrival of the officers will be reported

KM% g‘\Mé, to this HO (EIB/MISCCiv/APD) by telex/signal by the

Advocate.

relieving/receiving units on the day of their S0s/108S,

3. " ACRs of the offrs will be initiated soon aftex their

SOS dates, if they have completed three months or more in
the current ACR under any initiating Officer. . .

-Contd.“".

e
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4. Before the officers are moved and placed in their

higher appts. it will be ensured that :

(&) the officer is not under suspension

"(b) no charge sheet has been issued to the offr and no
disciplinary proceedings are pending against him

(c) no prosecuticn for a criminal charge is pending °

again st him,

5. DA particulars ©f the offrs will be sent to this
HQ (EIB) alongwith thdir full name and present permanent
rank,

6o Move of the officers shall be mplemented forthwith

without awaiting any reliefs,

Sq/-
( OP Dudi )
Lt Col

L1 Engrs Pers !B
for Engineer-in-Chief
Copy to :

CE(OFB), Calcutta, CE Calcutta Zone, CE Chandigarh Zone, .
CE SE Falls Shillong, CE Hyderabad Zone.

CWE (Subs) Barrackpore, CWE(P) Hissar, HQ 137 Wks Engrs. C/099
APO, CWE Secunderabad,

CRO(0), C/O CE Delhi Zone, All India MES Civ Offrs Association
CDA(C) , Pune. : )

Int l: TS to BE-in-C, TS to DG‘W PS to ADGE (Pers),DDGE
(Pesz DDGW (PAC), MIS Civ, ADP, MS-123, EID, EIR(O) B-Coord-
II(2 C0pies), Master folder, Proposal folder & Case files.

eoe
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- ANNEXURE-10
Telephone : FW:222-2918  REGISTERED

Purv Kaman Mukhgalaya,
HQ Eastern Command
Engineers Branch,

Forf William, Cal_gl.

131018/27/87/Engrs/EIB | 11 Mar '95,

CE Calcutta Zone

CE Siliguri Zone .
CE (AF) Shillong Zone
CE Shillong Zone

CE OFB Cell,

LIST OF AFFECTED JSWs FOR PROMOTION TO THE
GRADE OF ASW,

1. List of the following officers who are in the DPC
1t for promotion to the grade of ASW has since been received
from E-in-C's Branch is forwarded herewith for your info:mation

and necessary action as instructed below :

LIST OF AFFECTED J&Ws FOR PROMOTION OF ASW WHOSE
INTEGRITY CERTIFICATES ARE REQUIRED IMMEDIA TELY.

Si.No. Name Remarks
S/Shri

1. Ramlal Saraf.

2. Jagannath Prasad Aggarwal .
3e P, Sathyanarayana Raju

4. Raghbir Singh. .

Se DS Inamdar ‘
6. Gururaj Jaganath Rao Desai
7 Morja Dayanand Bapurao

8e Thanwar Poptani "

. Devendra Kumar Goel

10. Shrregopal Katsal .
11, -Rajeswar Kumar Nayar .

12, - Arvind Krishanaji Kulkarni

13. Deo Dutt Tripathi
14, . Susheel Kumar : .
15, Krishan Pal Singh Katyal .
16, Hare Krishna Peo Nath
17. Balbir Singh
18, Dipak Kumar ®Bkmgh Sen Gupha
19, Sadhan Kumar Ghosh
20, Rajendra Kumar Anand .
21, Satyavan Sharma

224 Ram Lal :
23. Manohal Lal Sharma
24, Anand Kumar Khurana
25. Gopal Hari Tiwari .
26, Om Prakash
27 Alok Kumar Basu
28, Bibakananda Datta
29, SK Hulkopkar .
30. VV Babu
31, P Madhavan

contd.......P/33.
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..g—s*-' Annex. 10 contd.
32, V Ramasarana Reddy . .
33. Krishnan Kanihyaya Aggarwal
34, Brij Bhushan Swarup Saxena
35. M Sivadas
36, Jhanankar Nanda
37. TK Srinivasa Rao R ¢
38, VV Purnadare
39. ?atjira Mat] Cl’\p}, *
40, Amar Nath Pal. ' ,
41, Vijay Kumar
42, Jatinder Kumar Sood
43y Swarnandu Karmakar
45, S. Kannan
46, _Shibebrate Sikdar
47. Dinesh Chandra .
48, Shanti Sagar Bhalla .

49, S, Kasthuri

50 Ni mnal Kanthi Ghosh

51, Onkar Nath Thakar ' .
52, Nand Kishore Malhan

53. Mansha Ram

24 You are requested to forward necessary

Integrity Certifi cate of affected officers mentioned™ ~

“in the above list to this HQ immediately for our

further action please. In this connection, please .
refer this HQ letter No. 131019/27/Engrs/68/ELB dt.

09 Jan ‘05 and signal No, 87016 dated 24 Feb 95

under which report as called for submission is still
awalted. NIL report also required.

Sd/-

Lt. Col.
SQ.II (Pers)
. For Chief Engineer

Copy to : |

E.7 Section (LOCAL) - for information please.

A@ted- :
Kot

l‘nata\gc " % | .
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Army Headguarters,
Engineer-in-Chief's Branch,
Kashmizr House, DH) PO

New Delhi-110 011,

(Through proper channel)
PROMOTION : JSWs to ASWs

Respected Sir,

With humble submissions, I beg to submit the
follaewing for your kind perusal and further necessary

action please.

That sir (1) I was promoted to JSW from SA I in
the DPC held in Jul 91, Sincethen nearly four and a half
Still I am JSW, though I have passed the

year passed.
direct final examination of the Institution of Survebors

(I) -in 1992,

It was given to understand that after theee

as JUSW and then five years services as
he above gqualification, promotion to
tively would be effected to matoh it
ligibility of AEs, having EXERRkXaR

years of service
ASW, possessing t
ASW and SW respec
with the promotion e
graduation to MES..

A list of 53 JSWs, eligible for promotion to.ASWs,
was issued by your HQ during. 1998-95, After publication
of above list, eight officers have retired so far and ong
officer listed therein has not accepted the promotion
as 4SW., The DPC programme is again and again being
postponed since more than a year for the regson best

. known to your HQ,

2. In the last panel of promotion vide your No.
A/41033/1/89/EIR(0) dt. 08 Mar 1990, 120 SAls were
promoted to ASWs, in which number of my juniors have
been promoted as ASWs by superseeding me. I had
represented the case to your HQy It was intimated
vide your HQ letter No.2/410 33/Bep/EIR(0) dt. 19 Sept
90 that the assessment awardedrto me at UPSC level,
my name could not find a plece in the DPC,. I further
represented through my application dt. 14 Nov 90
forwarded to HQ CEEC Calcutta vide CEC (OFB) Calcutta
letter No., 1165/TUE/E1 dt. 20 Nov. 90, I havenot

received my reply, to my dismay.

W@u@j@ | .

Advocate.

Contdescees
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Out of the above ASWs, some officers, who were
&7 junior s to me as SAl, have further been promoted £o

SWs in the DPC held during Mar 95, citculated vide your,
. @ letter No. A/41032/SW/94-95/EIR(0) dt 27 2pr 95.

3. This is an ambarassing position and situation. that
my juniors as SAls are now SWs and I am still®JSW with
little hope to become SW during my service peeiod.

This has affected my moral and my mind.

4, It should w t be out of perview to submit that

the departmétt is only interested for promotion from
Group 'Af post to higher Group 'A' post as it reveals
from promotion to SWs severd times since Mar 95 till
Feb 96. The department seems to be not interested
for promotion from Group 'B' post to Group-'A' post. |

5. May, 1 therefore, request to your honour toO
intimate me the position to promotion to ASW and then
further to SW, on recoupment of period of one and a
half years lost as JSW, :

6. Awaiting your favourakle and earliest reply
please.

Yours faithfuily,

. ;z g‘s_ z*‘}c

(MES/201179 Shri A N Paul)
&301. (IndeX) ° JSW, .

At@ted. .

“mt& gu% sep .
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. IN THI CENTRAL ADIINISTRATIVZ TRIBUNAL

g

GUVATATT BAICH

In the m-tter of :

0.A.110,259/26 .
Am I'n\'th PG.UJ- .'oAppliC ‘Il't.

: VS
g ) B Union of Indl" & Ors. ...Regspondents

-And-

In the m;tter of .

Yritten statement on ben-1f of

the official respondents.
1, Ev Aoy Shawkar, s& (s6)

L ' Compander Vorks Epgineer(AF), A.T.Ro~d, S:ntipur,
Guwahati-781909 do hereby solemnly «ffirm -nd decl-re

.

~s follows :-
1o Thnat o copy of cpplicntion :longwi%h on
ordé% pmssed'by this “on'bie Tribunal h-ve been segved
. f}{, Upon the regpondent No. 1 ~nd 2 ~nd same 1ls received
\b\Y7// ) byiboth the regpondents ~nd m§self being ~uthorised
| to file written stiztement on beh-1f of both,-I do
hereby file it -nd stnte c;tggoriC711y thot save :ond
‘except wh~i is ~dmitted in this written st-tement, rest
.m0y be}trented'as totoal deni~l by the oifici-l respon:
Génus . ‘ | ' ' .
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\'appliCmtibn challenging the order Mo.
* deted 8.3.90 ond ofder No.MES/91/91 dated 21.3.9T.

Since almost about 6 ye

2

®
Thet witd regard to the contents mede in ¢

2.
I beg to state thab.

peragroph 1 of the application,
applicant hed submitted

1t is not denied that the
A/41033/1/89/BIR(0)
ars have lspsed, the matter is

Since the Hon'ble Supreme Couft

barred by 11m1+rulons.

hng held in mony cases that when ~ person losses

the opportunity Offered_to him ot the appropriate: time
he looses the fight also. Since the case is 6 years
old, hence ﬂeeds no considergtion being time barred

cbd needs to be dismissed at admission stage itself,

L 3 )

].J-
e

3. Thot with regard to the contents made
paragraph 2 of the appllcwtlon, the respondenus have

nothlng_to comment

4 - Pk} 4 » 1 - de
1 10 i ok 1n -

Dhrh L - ! i ba as
g aph 3 Of th .&lelCation, I b é tOISt .e thdt.
7 e e { e & =~ -

\.l y y Il.

nppllcant the matt
, mitier caon not be revived nnd hence

nee j i i
ds rejection at gdmlssion'stage itself ’ .
.
' [
. o .
Thot with regord to the contents mpnde in
1S M

b - [{ - a

- these are admitted, - C

g

6. at wi ‘ | ,
That with regnrd to the contents mede in

paragraphciooo




s

, O i L ,
par*gluph 4(2) of the appllcatlon, I beo to state ‘

. , that the appllcan is rulslng the issues occured.
:'1n the year 1090 and 1991, the best bodféevof action
B for him was to approach the Hon'ble' Trlbunul lmmcalately

when réply was given to him by “the’ respondents a
-which he f&lled o do as such the aDpllCaﬂt 's claim ’
for the Dromo+1on as ASW now is barred by 11m1tutlon <.

as wlmost 6 years h&ve elapsed, hence he hms no"

claim at gll aﬁ this stage.

7. - That with‘regard to the contents made in
paragreph 4(3) of the application;*I beg to State
“that it h,s mlready explained to the appllc 0t that

his name was forwarded to Unlon Publlc Service

‘Comm1551on(an~1ndependent body) for considerailon

alongwith ‘the other senior @ﬁd junior pefsons in the

seniority list. The D.P.C. did not founﬁ him flt
for promo 1on to the post of Aow As regard extra-
- weighta 2ge. for pe"sons serV1ng in the N.E. Reglon,«
it has clear}y been replied to the uppllcant that -
"No specific instructions exists in the’
DPC pfqdedure to give sPeéific 5ehefit.in
promotion to individual served in North

[
¥

. Eastern Region,"
e In the 11gh of ghoce the applicant'é-contention thatv
~ Be did not recelve‘uny reply on thls p01nt is 1ncorrect

and baseless.

Contd,eees
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8. . Thai with regard +b the contents made in,

paragraph A(A) of’ +he uppllcatlon, I beg to sumte

'bhﬁ* the contentlon of the lequnt is not agreed

- %o as he bad +he option to approach the HOn'ble Tvibunal

in 1091 which the rppllCcnt did n?t do hence the.
case is barred by limitation as it hgs been held
by “the hon‘ble Supreme’ Court in a number;o; cases
as under - I
. Delay deals nét.only remedies, but riéht
also as’helé in the cape of Bhoop Singh
Vs. Union of India ond others(1992) 2 Sec .
134 and'Ahamsavam’and others Vs. State of

.  T.N., ond another (1994) g Sec 51).

9. Thét with regérd toLthe:contgnts myde in
paragraphs 4(5) and &4‘(6) T be'g io s.tg:"e that there
is nothing to- conment being matter of records.

iO0 o That with regardptO'the cohtenté'made in-
parggrgph 4(7) og the applicaﬁiOﬁ;TI-bé to stuue that
it is totally denied that the applicent was not

considered Dy the DPC Ulongw1 h hls gunlors but

* he wgs con51dered 1n the DPC 1n 1989 and 1990.7Ig this

DPC he could not mgke the grade required for .
promotion from SA I to ASW,'hence‘thé plen of the

’ N . . ) N ) .
spplicant is not tensble.’

N

11, That w1+h regard to the - contents m~de in

pﬁragraph 4(8) of the cppllcpujon I beg to stave .

‘that it is cor*ect thno a new post of JSW was crcated

in 1991 cnd the appllCanL was promoted frbm SAI to"
TWaeaann
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L

~.ps such denied to such an extent. It is not denied’y

' fur+her pvomoted ns. surveyor of Works based on +heif

on the app01ntment of Post of Surveyor of‘Wofks<

© paragraph 4(g) of the applical iOn,‘I beg to stgte
| conqtltuted DPC in 1989-90, but hé'could not . moke

vjuniors“were graaed higher ﬁhén~the appiicant ané

5. T o ' " -
JSW 1n 1991, It is also <'té’t,ed +hwt the res pondent
No.é Shrl Dilmun Mukhopwdhayay was con31dered u,1ong--

with the_appllcant but due to his assessment in the

performsnce reﬁorﬂ he was promoted by‘legaily cons-

titded DPC held in UPoC but the applicant failed |
to get the promo*:on PS) Aow in 1989 90 due to his.
low grvde 1n performnnce report. &ence the claim %

'Y !

of the appllcant is not tengble in the ¥ eye of daw

-~

that certain’junior to the ppllcinu have been

performance and nos of vacancles in the grade of

surveyor ofdwdfké, but the spplicant has no claim .

untll he’ 1s promoted to the post of AQW. ' : ‘vca '

12. Thet with regard to the contents made in -

+hat as clarified in repllec to the eurller pars grcphs

that the applicant was also considered by the legally'

the bench mark as per DO P&T order for pronotlon frém

SA I(Gp'C') post to ASW (GpvA') post but certgin

were promoted to0 the post of ASW in 19 JO glVlng

bnck dote seniority as per the Court's dlfectlons {
and Hhese junior persons mlght'hnve-been further <'§
promoted as SWs based on their senlorlty and perfor-

mance as- per the avgllable VrCsﬁCleSq In view of that

the gpplicont's Clalmlls not at all tenable.

* Contd,.eens

<

I'I



,.._,_;W\oaﬁ‘a— N e anaie .a....dm...ﬂ

2 |
13. That with regard to +he contents made in . .

pharagraph 4(10) of the apollcaflon, I beg to state

_ thht these nre not denied being .mptter of records,

v .

14, - That with regard to the contents mbde in
paragreph 4(11) of the npplicstion, I beg to state
th@x it is-fact that the DPC proposali for promoﬁian | .
from JSW to ASW was forwarded to NMinistry of Defence
on 29.11.95 but -this being the first DPC'queries
were raised by the Ministry of Defence gnd Union |
Public Service Commission who has'to'ccnduct the DPC
hence the matter has been delayéd for some t?me.'
After prolonged'correspondences and clarificetions,
the DPC for promotlon from JSW to. ASW was schedule
to meet on 14,2 97. This .meeting has been postponed

due to Admlplstratlve reasons and DPC will be held

'shornly. It is sssured thut +he name of the apnllc_nt

.will be considered by this DPC,unq epplicant will be

promoted provided he is gpproced for promotion bused

" on his performsnce n~nd records,

i5. That with regard to the contents ‘made in

paragraph 4(12) of the application, I beg to state

that as nlpengdy clorified, the gpplicpnt was consi-

dered by the Review DPC in 238990 but he could not
mrke the requiréd érade spefiified for promotion from

SA-T to ASW. However, it is. clarified that a judgement

in g psrticular case con not be mnde spplicable

universally to all the persoms. If applicant was

after 19281 he should have ~pproached to various
low deciding Authorities and he could hgve become

tlesesoee
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an intervieﬁ in the oppex Court if his claim was

of similpr 1n ngture. Since applicfznt has. not

avoiled the opportunlty now the mat+er is delnyed

thd barred by 11m1tut10n oS delay not only deale the

remedies but rights also. As reggrd not msking the

pgrty to all other juniors the matter may be decided

by the Hon'ble Tribunal because the iﬁterest of et he

other-pgrties uay be affected by the order of this

Hon'ble Tribunal. * |

16. f Thaﬁ with regard to the contents made in

péragraph 4(13§'of the gpplicotion, I beg ta state

that it is denjed thot the gpplici:nt is cleared by

'DPC for promotion to ASW but his name is being consi-

dered by the DPC which is to be held in UPSC shortly.

As seon as DPC is'held the result Will ?e published

immediately when the éame is vecei%ed by the respon-

dents duly approved by the comoetent app01nt1n~

gutiority. Until a peraon is promoted from JSVW to Abw,
\’/4é:clalm could be made by the aﬂpllcapt for promo+1on

to SW, as per Recruitment Rules for the post of SV.

"A.person who hns completed 4’yegrs'service.as ASW
. o

will be cousidered based on their seniority nnd

vacancies as well ps their performhnces in the ACRs, -

hence the claim of the ﬁppl{cant for promotion to

thg post of 8¥W is premature as tﬁeir is no claim on

thot pos?s thepe being gnp of ﬁwo posts in between

i.e. JSW to ASW :nd then ASW to SW.

Contd,veces
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17. That with regord to the contents mgde in

prr~graph 4(14) of the o plicapion, I beg to state

. thagt the point has been made amply‘clear in replies

10 above'paragraphs. It is once agaln brought to the

no ice of this Hon'ble Tribungl that the DPC . for.
pTOﬂOblOH from wa to ASW is. llkely to be held shortly
end as soon as proceedipgs are received duly appxoved .

from the sppointing suthority the same will be ﬁﬁblished

by respondent No.2. °

18.  That with Tegard to the contents made in
paragraph 4(15) of the appllcaizon, I beg to. tate

that the gpplicrnt's claim is barred by llmlcatlon as .
bhe event which ap?licant is challenged bertuins to

the yeér 1987 o 19 990 snd not in 1995, As, already .

stmted the matter 1S'barred by 11m1tﬁtlon needs

rejection as has been hield by the-Hon'ble Ruprexa Centrsl

Administrative Tribungl,  Allghabad Bench at Lucknow

in the cnse of Shri OM Prakash Satije Vs. Union of

.India and others, The copy of the Judgement 1s

Mnnexed herew1th and marked as Annexure R.1l.

19. That with regdrd to the combents made in
parasgraph 4(16), I beg to state that it woﬁld be seen
from the application that thé applicant 1s admit*ihg
that he was conqldered by rev1ew DPC in 1989-90

-
but he could not be found th for promotlon whereas

his. juniors haye been promoted due to be*ter performgnce

and as such there is no clwlm of dppllcﬁni However,

" the DPC from JSW to ASW is likely to be held -shortly

and result will be published‘by"ihe respondent No,2.

ContGeevoee
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20, . That with regard to the cmtents mgde in

peragraph 5.1 of the applicﬁtion, I beg to state thot
it 1s +otully denied +h t the appllCunt h;s any

- claim for'promotlon'under next beloW‘Rule as the gppli-

~caht wos ddly considered by-thg legal;y conétituted

DPC but he could not'make,thevgxade due to his low

21, huu w1th regard to the contents mede in
paragraph 5 2, T peg to s te *hat it Would rel be

seen from the application thatlthe appliquﬁ is’

admitting thst he wgs considered:by a review DPC in

1989-90 but he could not be found fit for ppomotion
yhereas his juniors have been promoted due to better
performanée ond us‘Such_therg is no clagim of the
applicant. However, the DPC from JSW'to'ASW is likely
to be hele shortly and result will be publlshed by

the respondent\ 10, 2,

22, That with regerd to the cohtents mmade in

paﬁagraph_Soa, I beg to state thaﬁ review DPC as per

Court's directions have already been held a§ per’

yeor-wise :Voconcies snd the nzmé of the applicant was

considered by the DPC but he could not mgke the grgde

hence he was. left out and given promotion as JSW in

1991,

23. That with reggrd to the contents made in.
paragraph 5. 4 Iteg to state that it is denied th@t
the applicant hss been deniéd his due promotion but he

has-..m...



286, Thot with regard to the contents made in

| 10
ha$ beeﬁ promoted as JSW in 1991 ond further he .
is bheing consideied for prbmotion'to ASU result of
which is expected shortiy as such he h&s no ciaim at .
all snd no question of granting prOmotion from

résrospective date.

o4, ‘ Thet with regard to the contents made in
paragraph 5.5, I beg to'siate that the resﬁondenms\} .

sré mot sitting on the DPC proposcl for the promotion from
JSW to ASW but due to Various regsons there had been

delsy in holding the DPC at UPSC. Howéﬁer,‘all”the

hurdles hsve been cleared and‘resulﬁ of DPC will be

published shortly, :

25. That with regard to the contents mnde in’
paragraph 5.6 bf the gpplicotion, I beg to state that
it is denied thét cpplicont is barred to get promotion

to the ronk of ASW and then to SW cbove his juniors

as he hnd not made out agny cose and no injustice

his been done to him, hence he hos no claim ot all

but he is not under considerition for promotion to

the grode of ASW if he mnkes the grpde he is entitled

[ ]

to be promoted,

. .
noaragreph 5.7 of the gpplicstion, I beg to stute that
the noplicpnt's contention thot he is entitied for

. r :
relief sought for. Since he has not mgde out piy case

for any claim, he is not entitled for any relief.

Contd.esene
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27, That with regard to the contents made in
- parsgraphs 6 pnd 7 of the gpplicstion, the respondents

have nothing to comment.

;///2éf' That with regard to the contents made in
< paragraph 8 of the application, I beg to state that

4

the request of the applicant th@t records of DPC held .
in 1989-90 will be produced before this Hon'ble o

Tribunsl if so desired,

. 29@ "That with regard to the contents méde in
paragraph 8.1 of the applicption, I beg to state that
the applicant is due for congideration for promotion -
from JSW to ASW result of DPC wiich is likely to be
issﬁed in the nerr future., Further he hss no claim for
promotion to the post of SW untill he fulfil the
condition of Recruitment Rules i.e. 4-yegfs service
aé ASY ond other qualifications and seniority. The
matter of cbnsideration'éf DPC in 1990,91 are barred
by limitntions hence the case may nbt be considered in
view of observation of the Hon'ble Supreme Qouft thaf
sn indiyidual looses his rights and remedied if the 4 -

natter is delgyed by him,

30, That with regard t¢ the contents made in
peragraph 8.2, I beg to stsbte that the spplicant has

no clyim for promotion to the post of SW untill he
fulfil the condition of Recruitment Ryles i.e. 4 years
service as ASW and other qualifications and semiority.
The mq-tter of considerztion of DPC in 1996}91 ore ¥arréd

- by.i..i‘.
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by limitations hence the. case gy nop'be_considered ' .
in view of the observation of Hon'blé Supreme Court -

that gn,individuél looses his rights and remedies if

. the matter is delsyed by him,

31, That with regard to the contents,made,in '
.?aragraph‘S.Bg.I beg to stgpe'thut orders of fesponae
No.,2 dated 10.5.90 is 7 seVen years old and hence the

metter is barred by lipitation,

32, Thgt with regard to the contents mede in
paragreph 8,4, the res pondents beg to sto »be that gince
the applicant haS.nqt“made out any case‘henceptheﬂ .
cost of litigation may plesse be awarded to respondents.
330_ . That with regerd to the contents made in

'pur rngraph 8,5, the respondents have nothlnﬂ oeqommeht..“

34, , Thcv w1th regard to- *he con*ents ode - in
Paragrapbs 9, 410 snd 11 of the appllcmtlon, I beg. Vo
state thau I have-nothlqg_to commenu being the mg;tem

35, That the present uppllcatlon is 1ll~conce1ved

of law and mis- concelved of ﬁacts.>
36. That the applicant has failed to make out
ony prima-facie case and hence the sgme is ligble to be

dismissed with cost.

ﬂ'ContJdo‘oettd
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37. Thpt the respondents crave leave .of filing .

cdditional written statement if this Hom'ble: Tribunal

. so directs. \

3s. . Thgt the Written Stgtement on behplf Of

the officingl respondents is filed bonsfide and in the

interest of justice.

N ’ .0

4 . - ' e

- ' . \
VERIFICATION

1, £ %7 S,/\cw.!(_g/y) SE (‘Jg)

Commsnder Works Engineer(AF), A.T.Road, Santipur)

.Guwghetisg <do hereby solemnly sffirm ond verify thet

-

the cohtehts.made in paragreph l'df this written
statement are true to my knowledge and those made -

from paragraph 2 to 34 are_deriﬁed,from’records

which I believe to be true pnd rest are’humble . ‘o

submissions before this Hon'ble Tribunéi."

AND I sign this Verificpotion on this f}vcﬁ

day of May, 1997 at Guwahati,

Beponent .

ESLIER
gkh)

‘% Ky Bhacker, DK
e
GWEK (AF) GUWABATE . .

e,
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PANEL FOR PIOMCTION TU THE GLADE oF AL GUACT & VEUR
CLCF URKS IN NiE MILLTARY Hfucx..mmmc - VI CRG

1, urveyor Asol gtaits sz per Apodix ‘A’ €0 tids lettor have
been appmwved fog promoticn tu the grade of Asslgtan t
Wutveyor of vorks in the M1itary wnginocex Jorvicas,

2, Cffionrs eppaaring at Sl, No,1 to €9 in Appendix *AY .
" have bee: celected againat th» vacaicles pertalning o .
" the yoar 1986, the cemaining %4 officials at A, o, 70 W
123 in Apendix 'A' have been selected a:ain st the
vacxiies oi the year 1987, .

3, The abova panel will Le opex tiva unte snd including
: 06 Jan '91 unleus ‘taviowed earlier by the o or M ect e
flecully axtondad baoy.nd this date by tho oreotent 3 thoe
tliy, ' :

4e ‘ctual aopointmont of officors included iu the pwiel
will ba mwa.a in the order ghown tharein subject to cthe
" wvallanility of vacancieos ad L ~ouo of crdets for
arpointuent, IR

5, Cfficetrs at M, No, 45 to 67 and 111 to 123 have eon
solected a.aingt vacwnales rewerved for scheduied Caste/

- Leheduled Tribes condidirtes, Thase vacwiclos will o
filled aftor cbtalning aphrroval for de-gaservationg ; N

5d/-

( te Koanx )

M rector of Porgonnal i
EngAneor-1neChi of

“(a) tinlatry of Dafance/D(Apptts) |
(b) The searetary,UPEC/MeS wot.t, UPSC File o, ~  *
(o) Lisew '8 CC 1)31/(19)'/09‘. AeVe 5 & FY |
. ¢ . ! . : . a/:
TTlogpea; T '
CRIA, ElD (5 wwplaw :g':rc, tZ;ID, MIL (AV),c60C Bo-Vrde 1
S LEL, PG, 188, (MG-1 00, TENDIS (Pexo) Dte, ‘ :

‘ ]
‘e,
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Anex, 1ooon

Mngnddx At to Qvord & Rurs me/ulu(ﬂ) ﬂ-—“\m- W

Arn s Head -

ustteX latt-L No.n/410 33/1/89/u uto)

dated 08 Max 90.

CR VDPKKS iN MES

gine -V o)

BES Ho,
1, 156521
2] 1eBoO1
3. . 18464558
4. 306455
5, . 3080y8
6o 134064
7. 232009
" de 154845
9, $18008
10, 440075
11, 440073
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A;S.?.I_:z't'r&é'lf GAUE IU THE GRADE UF Ll SPAT LURVEXUR Wb, .
COR WRKYG OSFPICIATING - S

«  lo Frumotion .f tho following “urveyor Assistent vradla *
te the Grade of agalstant Surveyor of works offlaiating
akg a:proved, - Qonseguaent on promotion, poating au svhuwn
againgst vach sre aluvo appcoved,

. . l l ‘ . )
‘ Mes NQ. & Deglt F ‘ . e, .
* .. QHW : <20 Jo R %

q .
. {a) mes 446464 Shpd NeCe  AGE (1) COE(AR) In an E/V t0 | ..
Jain, SAGDE X, Mamaura Banreng wmove forthwich
. . i - o
(b) MES+216363 3hgl ®  GE silghag cu(p) In an E/V w0 oo
Dhiman kukhopadhyay ' Fort. fogthwith,
A Llalx

2, Lepartuxae/acseival of the officure whllibd reported tw
- thelx O(Ll, B/MIG(iv) by oigual by the telluoving
feceivin, and @a thao day «f SViu/TAL, '

Je ACR Of the offlcars will };:ﬂ(,in}%..ﬂdtwﬂ aon after tho
| A - 803date £f thay have, complated three months Or wore in
. tho current ACR Year undes any initiating Offtcay,

e gt td

4e Safoxe the abdv e promotees usre oved gnd placed in .
thelr higher gppolnuuent, it may plesse bo enguted
that they are not involved in any disciplinaery shaxygs |
:as8¢ in widch officars havo baen segved with a charge
ehaat 0k the ocompoetent disciplinary suthority haa o
declded to charge sheet tha Offiguxs/dPE Casg/Ciurt of
Inquixy, Thie aspeat will bo cliecked at HJICE Commands |
and sultzhls ingixuctiona isaued to unitco/lower form, . |
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SANEL FOR PROMOTION TO TIE GIADE OF -
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LES/202479 stg; M vay o SAGOR-L
1. Refoxuaace youx lotta: No. 1065/626/1& datgd 22 May 900
2e AXtEaGt Of EwineC's Br AM), Now Valhi latter mo,

N41033/Rep/iIR(Q) dated 19 8ap 90 is roproduced below for
your dnfeimaticn, The ind@vidual way alad ploase ba wptlsod
acookdinglys ’

*ihe taptesentation of vhti At Pgul has beed exaninad,
It is to infomm you that promotion from LA Cde I to
-AGWH 48 covared as per tiw oligibility conditiong as
"ladd down in tho rocrubtment Rules £0r the Asv,
Sincathe anlmction 43 on the basig 0f seniord tywcune
merit, &x andit 4s tnductlen Group *A* posts,
Supersgssionl or in such cases §s fuavitablo. In the
{inatant casa the OUPC hag begen conducted at UPSC lavel
by Quly congtuted body and 'as perthe azsesansnts.

Cawatdod o the individual, ¢ name obuld not £ind.
place in the panel, ‘ !

'As reg-ds para 2(D) ;s no specific instruoti nx exiots
dn the DPC procedure to give a special benafit 4in
"gmouc‘;n ta individual sezved in North Rastern
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minaticn of maglt and gradativn Oz prunotiine _—
But 89 pet Wy self le concarned 1t 15 intimpted that
1 have not recalved &y pdvarse repoOrt 8o fhr znd
randar sstisfactory snd qualifying segvige ME noaily
20 yeags &g 5A Gda-Le

(p) racilitios piven und~i Govt. o€ 3, Mintstry of

Finance, Deptt. OFf KPR U6 NO.
14 Dec 83 fox tho bunefit in p
in tha togxth Eyatain Ragion ho
so callad ‘nox oxisting ©
of Govt, poliay in the ppe
' tesg;naib lity of tha Dept
nighest offica. Yor tha
the vact ¢f tho Depattacnt why
donrivad ©£f his logi timate on
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Tela 3 3)19687 000td « Pers Lirectorate/LlR(0)7
. thginger-ineChief's Branch, |
Ay licadquartaers, ,
DIQ FO igw Poehl w 180 01%,
 A/41032/Raviaw/ SKu/ABY/95/BIR(0) 24 Moy 95, »
Liat ‘A’ ; "
PROMGTION 0 THL CRADE OF ASSIYTANT SURAVEUR
OF WORKS |
1, Roforance this 15 letter Bou, $1033/82/EIR dated

‘21gt June 82 as smendad vide Nos, A/41033/1/85/ELR(0) datel 07
Mar 90, A/41033/R-DPC/82/WIR(C) datad 10 Vot 91, N$1033/89/.

t1R(C) dated 08 «ul 93, A/41062/0ev/93/KXR(0) dated 03 Jun 94
and A/81052/Rovirev/94/KLR(0) dated 28 FobL 95, -

2e In «oordanco with the dlrecticneg of tha ion'ble
Jentras Adniniatrative Tridbungl #rincipal Bench, Wew Lain!

dn Case of sudarabian munal Sl Ve UUL i vene 110,2197/93,
a roview D00 wis Held . 16 May U5 o coprlder Shouderabion
Kumag Jap'‘ana for proicotion to Asalstant “arveyer of HOkg
against the LéC which mat on 01 May 82 and was coaducted :
aqainst the vacancios pertalning to the your 1975, The review
DPC has pecommcndgd him for promotich as Assistant fugveyor
of works, .

3
3
3

3, . hocordingly, tho following wuanchhentﬂ 13 wado tuv the
letter dated 21 Vgn 82, as amendoed 3 ~
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a4 LEE.NQ. & Namg Romarka
gop o, CEgEERLC
. ‘0ea7 = 02658 BELOY tha name of Sh Fateh Singh
' Budarshah ¥umar Verira at Ser O-a$ ewpanelled
Gardana vide Ho.N/410 33/89/11‘152(0_)

dated 08 Jul 93 and

AlnVE the nave of.CJ3 Murthy at

. Ter 1ls) of panel Lesued vide |
No, A/41033/82/8lk dated 21 Jun
, 02 - R : : -
de The raevised positicn of seniority in the grade of

Asolstant surveyor of work in the panel -issued vide this 40
1otter NOJA/41033/KIR dated A/41033/EIR dated 21 dun 82 will
be as undex 3 C e , |

T
| - Lo
~,‘<‘._..:4 Ve )ﬁ g ‘r‘ .

e

Ny ',
(..(‘.‘ntdoc'oo;a




o g
|"'Il“‘|‘b -

le

-

4
3o
4, .

11,
12,
13,
14,

o 1:3. i

17,

-

B, Srinivaga Aeo (Ratd-)g
RvvN Jﬂf.mpatm kmju e

. Kt. uhankat
'CJ. batyan uuyma

. . ) - ;».A A‘ “‘1 : ) .

- 24\- . .’ ) - N)nox. ) L'.""Jntd.

Cyan Prakagh Mmquk

Lo Kat:az&n ST :
Xrishan komag DR
Trdlochan “mqh SN
"N Reo hubarog - (Retd.)
szishm Chmdoz

¥l Bajfepan (Rotd.)

¥ Veumng .,L T ”n

" Wisrahan Kungy Bacd&zd"'iliht’d.)i
SJdo Muxthj (ﬂctd.) :
' -’uubazama botty

AD 3awale ! :
Ke Chakravorty,

: ,(Jagmohm Uppal)

7 Cod,
T OFf Pero (D) :
"~ Pog mg;noarnin-mo!.

3

Jecy UP YK 'w..s &,

L

—

. Min of Def/p uppxea). | S
Liat "Hne ‘C' “‘ "pe ' :

lnter'uxl ' 311\, EU! - &1C, KID MS (inlr. C3CC, ® Ooozd-l
E2 ﬂPC. E—B, MG/‘\DG‘I‘E DGBMPL:.R&) Dto,

’ 1

ST *

. Cwede

le Cjonmer o | .
Adr fficer L e s e SO ;
Doz CUE () uam o - o g




- 25 - PN XU R 7
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Ligt At I

- PIGHOTION 10 qug GRADE. G SUSVEYOR Gy WORKS

1, - . Boferanca thig HO letter Nos, A/610 32/687/51 Rl dated
16 Sep 87, 1*,/41032/3@0?87/31&(@ dated 26 P’ab.N,'lva
RaDb </1/91 /KX R(0) dt. 17 Dgg 91 ™ '
dt 20 Mar 93, : ) 94,
A41032/Revi gy BK/34/6T7(0) qe 13 Beot 94 ana V41032/Raﬂaw/.
.TS/95/8IR(0) aqt 24 Apr 98, C Co

2e | Ag por Mrections Of CAT B Now Dgliy in A No, |
2157/93, &h Adarahan Kung 8uxrdang vg, Uct, & Raviow ¢ Gas
held on 26 May 95 to Conaldoe sh, Sudaraing s ) 7
for promotion 0 the grade of Surveyor of wotkg @galngt the
Okl which met on the 18 Aug g7 fog the vacuncies Partalning
to the yeax 1987, S ; ' C , ‘

. e .
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3¢ A3 3 gewuly of the ahove, %h, Satdana ham bagy

&pproved for Rromotion gg aunrveyoy or YOIR3 again e whe
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S . , } ! e
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_ 23 Feb 94 ang - : o ‘
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